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MR. DEPUTY-SPEAKER: Now Shri
Ram Vilas Paswan will move his
motion.

DR. SUBRAMANIAM SWAMY: I
have given my amendment to the
motion.

MR. DEPUTY-SPEAKER: ILet him
move his motion. Then only you
will come to know what the motion is.

14.28 hrs.

MOTION Rs: SECOND REPORT OF
COMMITTEE OF PRIVILEGES
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MR. DEPUTY-SPEAKER: That
question will arise later on.
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MR. DEPUTY-SPEAKER:
moved:

“That this Ilouse do consider tne
Second Report of the Committee of
Privileges presented to tne Houce
on the 21st April, 1982.”

Dr. Subramaniam Swamy.

SHRI MOOL CHAND DAGA (Pali):
Call him in the House.

DR. SUBRAMANIAM SWAMY
(Bombay North East): Shri Ram Vilas
Paswan has given most of the factual
part. So, I am not going to repeat.

I also have an amendment which
calls for sending this Report back to
the Committee and to ask ftne Coms=
mittee to look at some fresh evidence.

MR. DEPUTY-SPEAKER: You must
confine only to this Motion: Shri Ram
Vilags Paswan,

DR. SUBRAMANIAM SWAMY: I
am not talking of Platform No. 1 of
Patna Railway Station nor of Urban
Co-operative Bank, (Interruptions).

I am not going to quesiion the
wisdom of this Report because very
wise people are in the Commitiee. I
do not think the House should pass
judgment ag to wHat should e cone,
In my opinion, the Committee, in view
of the opinion expressed may review
its own findings and then come for-
ward with conclusions which are 1nore
appealing to the House. This is not
the first occurrence. As hag been
pointed out there are occurrences,
quite a few. There has een Shri
Jatiya’s case. All the cases bave been
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[Dr. Subramaniam Swamy]

with Harijan M.Ps. This is a {.ctor
which has to be viewed in the general
context—as to what is happening in
the country. This is not an ordinary
case. It is something which we must
look with a great deal of seriousness.
There is no political angle 10 it. The
Member involved is the ruling party
Member. We are going in lefence of
the ruling party which is unable to
protect its Members.

MR. DEPUTY SPEAKER: In de-
fence of another Member.

DR. SUBRAMANIAM SWAMY:
Who also happens to be a ruling party
Member unfortunately. I would re-
commend that he should come and sit
here. That is a beffer place.

I draw your aitention to page 35
of the Report. It says:

“The Committee noted that there
were certain material contradictions
between the evidence given before
the Committee by Shri Arun Poaihak,
Home Commissioner, Government of
Bihar and Shri A, K. Pande, Senior
Superintendent of Police, -atna, on
the one hand and by Shri Abdul
Sattar, Constable on duty and Shri
Shiva Das Pandey, Jamadar, on the
other hand. The Committee also
noted the undue delay in conduct-
ing the inquiry by the police and
then making enquiry and suomitting
the inquiry report on the same day,
that is, 15th January, 1981.”

There is no explanation why there
is undue delay. But the Commitltee
has noted there is undue delay by the
police and then making enquiry and
submitting the enquiry on the same
day i.e. 15th January.

“While the complaint was made
in writing by Shri Kanwar Ram,
M.P. immediately after the incident
took place on 29th November, 1830.”

Enquiry is dated 15th January. Com-
mittee noted that ‘there is undue de-
lay’. Thv Report says when final

JULY 13, 1982
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enquiry was taken up, the enquiry

- started and concluded aon the e

day by the Inspector of police.

“The Committee were of ithe view
that the enquiry had been made by
the police in a very casual and
superficial manner and did not state
the facts correctly.”

What could be a bigger amnation
of the administration there.

The Committee says:

“The evidence given by hri Arun
Pathak, Home Commissioner of
Bihar and Shri A. K. Pande, Senior
Superintendent of Police, Patna,
before the Committee, was entirely
unhelpful to the Committee 1n ar-
riving at the truth.”

Loox at this. This is a Jdiplomatic
way of saying that the man 1s a swine.

AN HON. MEMBER: Liar, liar.

DR. SUBRAMANIAM SWAMY: Or
a liar. O.K.

If swine is unparliamentary you can
take it out Then, the npext point:

“The Committee were not con-
vinced by the written statements
and oral evidence given before the
Committee by Shri Arun Pathak,
Home Commssioner, Bihar....”

Finally the Committee says, “The
Committee were of the opinion that
taking into view the totality of the
circumstances of the case, Shri Kun-
war Ram, M.P. had been ill-treated,
abyseq in filthy language by Shn
Abdu] Sattar, Constable on duty....”
This is the Committee’s conclusion.
There is no doubt that this is g very
serious matter (Interruptions.)

MR. DEPUTY-SPEAKER: There
are 4 or 5 Members to speak

DR. SUBRAMANIAM SWAMY:
Just one minute, Sir. There is no
doubt that the whole incident had
happened and the M.P’s version has
been corroborated. The behaviour of
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the Administration before the Com-
mittee ig disgraceful, that is judged
by what the Committee itself says.
The Committee has come to the very
humane conclusicn that since they
apologised, the matter may be drop-
ped. This is the key issue. This is
the matter on which I want to take
the issue. Thig “apology” is not the
real apology. This is an apology, in
my opinion, which is extractive. This
is an apology, which is b®ing given
in order to avoid punishment.

I quote page 99 of the Report You
please put on your ear-phone. It is
in Hindi.

MR. DEPUTY-SPEAKER: Dr.
Swamy, I can follow your Hindi.

Dr, SUBRAMANIAM SWAMY: On
page 99, the Chairman asked Mr.
Pathak and on the basis of his reply,
they have excused him.

7z "1 Taewme w71 @3t 4 fa ow.
f. TET FT FT A AT ITIAE
T qWT TR g, IES fem o

What doeg that mean? Through-
out, it hag been like that. There are
other places also where it has been
said “If that is so"”. Then, this is
not “apology”. I do ,ot know how
the Committee came to the conclu-
sion that they have apologised. There-
fore, this is not a genuine apology.
(Interruptions)

Secondly. they did not call the
Chief Minister of Bihar for evidence.
They should have called him because
he is reported to have saig several
things. Whether he would adg mate-
rial or not, but for the fact of the
matter, he should have been called.

Therefore, I would urge :1pon this
House to unanimously send this Re-
port back to the Committee and ask
the wise men to harden g little bit
and think of the higger issue in the
country and the fact that thig is
happening now frequently and,
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SHRT INDRAJIT GUPTA (Basir-
hat): The report of the enquiry
made by Shri Anil Kumar Pande
Senior Superintendent o©f Police,
Patna, was submitted to Shri Avadesh
Kumar, Joint Secretary to the Bihar
Government, on the 16th January.
In thig report, the conclusion is, I
quote:

“Ag far as the question of mis-
behaviour by Abdul Sattar, the
Guard on Duty, for checking pas-
ses ig concerned, the allegations
made by the Hon. Member have not
been proved.”

So, this enquiry which took place,
after a lot of delay, on the 15th Jan-

uary and which was completed in one

day and to which the Privileges Com-
mittee has referred as being superfi-
cial and hasty, came tp the conclu-
sion that the allegations of the Hon.
Member have not been proved and
this report is signed by the Senior
Superintendent of Police, Patna, Shri
Anil Kumar Pande.

Later on. the Committee came tO
it own conclusiong on the basis of
all the evidence at itg disposal and
categorically held that “The Commit-
tee are of the opinion that, taking
into view the totality of the circums-
tances of the case, Shri Kunwar Ram,
M.P. has been jll-treated and was
abused in filthy language.” 1t is
only after they were confronted, one
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by one, in the Committee with this
finding that these people gave their
unqualified apology. Up to fthat tfime,
the findings of their enquiry and their
statement was that the allegations of
the Hon, Member are not proved and,
therefore, are unfounded. It is only
after the Committee confronted them
with itg own findings, one by one, that
they have given their wunqualified
apology. This ig a very curious gtate
of affairs. Of course, the Committee
on Privileges is a Committee of this
House. We have great respect for
them. But we have entrusted them
with a particular responsibility which
is to uphold the privileges of the
Members of the House and the dignity
of the Members of this House and I
do feel that perhaps there has been
some leniency in this matter.

I cannot, for the life of me, under-
stand why the Chief Minister was not
summoned, One cannot say that the
Chief Ministey has nothing to do
with this incidefit. It was brought to
his notice directly by the Member
himself, shortly after the incident
occurred, when he is supposed t0 have
added fuel to the fire by calling him
‘Bevakoof' and he simply said “All
right. T have heard you. Now you
P.,'O.”

I do not know whether in any other
State in this country there is such a
Circular issued which must have the
authority of the Chief Minister....

AN HON. MEMBER:
State.

No other

SHRT INDRAJIT GUPTA: And
that no M.P. or M.LL A, can enter the
Premises of the Secretariat except
after 3.30 P.M. It can be done only
between 3.30 and 5.00 P.M. He will
be allowed to enter only between
these #imes. Otherwise, he will not
be alloweq to enter. It seems quite
extraordinary that such a Circular
does not exist in any other State, to
- my knowledege, and particularly when
within the Secretariat premises this
cooperative bank ig located, the

ASADHA 22, 1904 (SAKA) Second Report
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Member can only enter after 3.30 PM.

when, of course, the bank is already
closed for business.

AN MEMBER: In
also, it is like that."

Maharashtra.

SHRI INDRAJIT GUPTA: I do not
think any further evidence—Perhaps
Mr. Swamy has suggested that it
should be referred back to the Com-
mittee for collecting further evi-
dence—will be available to the Com-.
mittee. Whatever evidence is possi-
ble, is procured. Either it can go-
back to them for review or these offi-
cers concérneg can be summoned.
All that can be done is to summon
them to the House and do make them
unconditionally apologise here, But
I think, may be, the Committee
might review their own findings in
this matter,
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gu g o gutay Y f& i g
Y T AE F AAGR FT |
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TH 9 T g A IJYA I3 qIC
TT HIX AT &T 9 gU § | &<

mmnﬁmm FTtEaTEy
ZTT SEHT e fagr s 1 7 Tewd
WA T & | T @ gATC 7Y

FAC wEH & fau gE1 g | §9% a1
&1 afTwT =T g @A @ fau gty go
S SfET | B INg § % 3w A
oy @ fex ® wim § faEr w7
g g1 @iw wfafa = &5 g, 9
U g & ST g | TH AR A
fasm &, g AT IR |
SHRIMATI GEETA MUKHERJEE
(Panskura): More than one Member

has already referred to the facts
which I will not go into.

;

The perfunctory attitude of the en-
tire administration beginning  from
the constable upto the Chief Minister
is clear. I have to speak on this
because when it is a question of de-
fending the privilegegs of a Member,
I think we are in reality duty bound
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to defend the privileges of those
whom we represent. That ig where
the question comes.

Now this is a very serious matter
that MPs are being dealt with like
this. But more serious is this that
if the MPs can be dealt with like this
and people can get away scotfree,
what will happen to our millions of
constitu¢nts? That is what is at stake.
It you, from that point of view, con-
sider thig report, I will say that if
the serious and the most heinous per-
functory attitude that has been
shown by the administration is just
somehow removed from any consi-

deration whatsoever, then we will be
answerable to our eiectorate in not

defending their rights. So from this
point of view I think thig should be

reviewed and these people should be -
hauled up here to say the least, so

that our constituents feel that this
is not the way to deal with these

things, let alone with the MPs.

SHRI INDRAJIT GUPTA: No
Member from that side, Sir?

SHRI HARIKESH BAHADUR: I
have given my name.

MR. DEPUTY SPEAKER: Your
name is not here.

SHRI HARIKESH BAHADUR: I
gave before 10 O’clock.

MR DEPUTY SPEAKER: Your
name is not here,

SHRI HARIKESH BAHADUR: It
ig a lapse on the part of the Secreta-
riat.

MR. DEPUTY SPEAKER; All
right, I will give you two minutes.
Now I call Mr. Sundar Singh. After
him, you will speak. Shri Sundar

Singh,
st apax Peg (Pewait) @ & af
gefafaess § @ & g0 AT |
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B, TR TER FI Q@I | T
3% T FI W |

TH T HET qaq Bl J®€Lq TG
g, SIAT a1 & &1 H1g IO T@1
g 1 g 7 ww &1 gt &1 T,
IuaT Prafrw wm =ifen, @& &

T9@A T glagaarg | & fufa-
X IMWE | 9 fadlt & 930
g1 geat ot T Tur 7w 9% & g |
e @t F1 deseat 3 ), SEET
fertrg =77 @ ft 75 =T ava 1"
WET RO A A SR WA g1 TEb
Pefeesw &7 was fve | Ssam|T =@
¥ @Y FmEAr g | gl &ig  Aedl
FT IHaT 9y Fevfeg oo s
Pt off oo o & w1y I EAA @, T
Y THT wmTar g IEET 31w (e dr
IMET AMET | FE W qET @ @IS
qaT gL g | T8 S @1 feAfae]
F GETT g [99&T g0 &T Hay @0
B DN FWF aFar g | WRT §
SUTET IEET U9T &1 Il |Tgd, "
¥ ¥&F F9T INHT &1 Sl AT AL

MR. DEPUTY-SPEAKER: He has
useq certain Unparliamentary words.
I will go through the records.

SHRI RAM VILAS PASWAN:
Don’'t expunge it. (Interruptions).

DR. SUBRAMANIAM SWAMY:
That portion where he says that they
should be brought to this House.**

MR. DEPUTY-SPEAKER: ‘That
can be expunged.

st g PAg : O FRH W wooe

3z y1 f& F1 | FEF IO ITHT A
I1fed | :
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AW IPT EW A, HT IF 1T & AT
@ fxs atFsWama T2 T,
2t #w¥E &1 "Wgeyw Aiwiq &, -
%L Hgd wlad Fa«T g7 & ATF9E
W ST T g5 A o TR ATHiA
% WA gadeq  (q4ql §, SS9 9%
STTET gTaT § e HWAIT 9a7y o a1
W TEEEE g &, Sua Siq I
T oA @wTg o P T qETT ey

G L

ST TUY & &EA "4l 7 FTEa 96
Tt o 7z Far oT % afafa &7 3@
2 P g9 gwe § 9y 39 90 g
et 7 e et a| #2130
g @z & T g 9w afyatat &
Te TT & [aR Oy & gwaed |
IqAT SeRH AT YETRT w1 g |

32T wg oY @ o1 fa:

TqeRT T ahreer Atew I Paar
TAT T | AN H S FgAT § ¢ AI-
@ U AT FHRGAT  H (A€ HIE

**Expunged as ordered by

the chair.
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wTwwr g ! afr amwT w ey
¥ @ At awn g o afwiy  Paiw
&t P 5w s & @ar Pwar oo
g qE 0 WEEUW N4 £ far
T &7 NIV TR g F(em €E(W WEY
& AT W OFETH OE ) sTw g
WEQ ¥IFGT & T, WE EET w7 1w
@ g1, Fow were gare Ty TEEER
foar &1 T81 & Srew avw  EGIT
qERE 7 1 Fmgl WY gW S ar @
@R & & X STR g d gFiT T
qTIUgE a1 & | FT T Y=V FI
TR T TR & ATHG ST AW 5 |
¢ AACL R OF Trew FTaerad T AT 5
FLET % 19 gAgR Pavar o1 39
g7 0T TF A0 IT ST | IEF qE
¥ TT S THIETRT 9T ST FEY
L T3 1 FWET TR g T
T 3 0 geEr, s gegrd saTd
= ETY U FT9 F=5aa0C g 3T &7, 39!
Fws o= smar o1, S0 i 9 99"
T Pt v =7 q9v T 51 AlE -
TR UT TEL OIT 1 FEIT /1Y T4a-
R T&aT ST g | FH ACN 77 Y

% oy yfeafegt & feeme 539
FEIGI FT | AT ar ¥ faEg
¥ I ® ARG FE Fow o7
T &1 Pamerty=Ere wtafa &
fer @ ggzr® Par sm o=
WIS IR F I F I FiElq
M T FCiHF I AT IATE
4 waE g gl g PR ales
afyar #7, 712 g 8 I9FT T
o foer ofdaw i,  Faww a@fafa
T oA qWAT A FHT HICFTF
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WIT ST, A7 §HE Nl 937 Fig 39
frar 9@ | eeF & ¥ w®/Y g
~AET g, IHT & T qAWE g |
nOEW Tl & TR 9T &1 NTEAT T
gra @ 93t gt its o gewt wt
TH THL &1 H1S13 & AT H AL
AT g | TER PEHET yET & §ar
TIT g, Ffem iy v gTet &1
TOFSST AT ATLET a7 T g, g
S W, WTLF 1§41 oF GH% & G0
7 IEE AT 9l S @3 Toud
@ ITE, W HT B el
=l d9T ¥ | TOlew I wEA
fqeTaT =g § | gEiay  §WAT
FAT UF F ITaSt &7 T= & (90
I T FIH TSET ST TG
¥ gy mar g Fiits gwE A
T R ALLHT FHAT

SHRI HARINATHA MISRA (Dar-
bhanga): Sir, I find that altogether
eight hon. Members have taken part
in the disrussion. I admire my young
friend, Shri Ram Vilas Paswan for his
usual determination in the IJouse to
pursue a matter but I cannot congra-
talate him for the manner in which
he has raised this issue or for what he

has suggested in and through his Mo-
lf’_lll,

Roughly. two points have been
made. by the Hon. Members First,
that the punishment suggested and
acted up to by the committes of Pri-
vileges is inadequate. Secondly—I lay
emphasis on this—a number of impor-
tant members have seriously suggested
as to why the Chief Minister of Bihar
was not asked {o appear before ithe
Committee.

Now_ Sir, at the very outset I would
like to draw vour kind attention and
the attention of hon, Members to page
(iii) of the Report containing the
‘Personntl of the Committee of Pri-
vileges’. 1931-82, Besides the Chair-
man, there were 14 other Members.
I will read out the names. Thoy
were:

Shri R. 1. Bhatia

Shri Somnath Chatteriee

Shri V. Kishore Chandra S. Deo
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[Shri Harinatha Misra]
Shri G, L. Dogra

Shri George Fernandés
Shri Ram Jethmalanj
Shrimati Sheila Kaul
Shri Jagan Nath Kaushal
Shri Vikram Mahajan
Shri A. A. Rahim

Shri P. Shiv Shankar
Shri P. Venkatasubbaiah
Shri Ram Singh Yadav
Shri Vijay Kumar Yadav
Sir, we find that in this Committee

no party or imuvortant group has bheen
left out. (Interruptions)

SHRI G. M. BANATWALLA (Pon-
mnani): There is no question of any
party: these people don't work there
on party lines,

SHRI HARINATHA MISRA: Kind-
ly listen tpo me,

SHKI G. M. BANATWALLA: To-
tally irrelevent, He is totally trving to
disfigure the way in which the com-
mittee works. First of all, 1 would chal-
lenge his statement that everybody
is represented. Secondly I would say
that we do not work on party lines in
commitiees. Therefore, Sir, kindly riile
that such a statement will be expung-
ed from the records.

SHRI HARINATHA MISRA: It is
up to the Deputy Speaker. ... (Inter-
ruptions) 1 would graw your kind at-
tention to page 44.

MR. DEPUTY SPEAKER: Mr,
Misra, I know one information— that
the DMK was not reoresented.

SHRI HARINATHA MISRA: 1 think
Sir. no Member of the DMK has taken

part in the deliberations either.
(Interruptions)

DR. SUBRAMANIAM SWAMY: The
ruling party is representing your par-
ty also in the Committee,

* MR. DEPUTY SPEAKER: There is
no objection to it.

(Interruptions)
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SHRI HARINATHA MISKA: If
you turp to page 44, you will see
this:

“XV Fifteenth Sitting”

Besides the Chairman, Shri R, L:
Bhatia, Shri G, L. Dogra, Shri Ram
Jethmalani, Shrj Jagan Nath Kaushal,
Shri P. Shiv Shankar and Shri P. Ven-
katasubbaiah were present. And this
portion states as follows:—

“The Commitiee considered their
draft Second Report on the guestion
of privilege raiseq b,, Shri Kanwar
Ram, M.P.. regarding the harass-
ment caused to him and abusive re-
marks used in rvespect of Members
of Parliament Ly police guard at
New Secretariat, Patna, on 29 No-
vember, 1980, and adopted it

Advance copies of the Draft Report
had been sent to the hon. Members.
No note of dissent, no difference of
opinion, till today has been sent or ex-
pressed by any of the hon, Members,

So, it is presumed. .

AN HON'BLE MEMBER: The House
is supreme. '

SHRI HARINATHA MISRA: The
House is supreme and therefore, T am
referring it to the House, Naturaliy, it
is presumed that the Report has the -
stamp of unanimity of the Committee

Just now [ ve received... (Interrup-
tions)

PROF, MADHU DANDAVATE

(Rajapur): Can a Minute of dissent be
introduced with retrospective effect?

SHRI HARINATHA MISRA: No, it
can’t be. Now, coming to the punish-
men{ side, you may kindly turn to
page 15 of the Report. There you will
find that Shri A, K, Pande, expressel
his unqualified regret in the following
words . —

“] {fender myv ungualified apology to
the Committee”.

(Interruptions)
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SHRI SOMNATH CHATTERJEE
(Jadavpur): Sir, is it proper to inter-
rupt so often when the Chairman of
the Privileges Committee is taking
part in the debate? Ig this the attitude?
This is how he is being treated in the
House.

SHRI HARINATHA MISRA: Now,
Sir, much has been made of the “so-
called” apology, tendered by Mr, Arun
Pathak. He tendered his unqualified
apologv in the following words:

“I had apologised in my previous
statement also. As I said that I
committed a mistake and it did not
occur to me that there can alsao be¢
a moral and administrative augle, I
apologise for that, It was never my
intention to offend the hon, Mem-
ber, and if he has been offended. I
apologise for that.”

Now, Sir, I have referred to the two
officers. The two officers were not on
the scene of occurence, But the Com-
mittea thought that the constructive
responsibility was on them also and
therefore, they were asked to appear
before the Committee. Similarly, Shri
Shiva Das Pandey, Jamadar, also ex-
pressed his unqualified regret in the
following words:—

“Sir, I express my unqualified re-
gret, if by my behaviour during the
performance of my official duty. I
have jn any manner hurt the feel-
ings of the hon. Member."

Lastly, Shri Abdul Sattar. Consta-
ble, who is supposed to have abused
Shri Kunwar Ram, Member of Parlia-
ment has expressed his unqualified
regret in the following words: —

“While unconditionally accepting

the f‘mdmg of this Hon, Commit-
tee. ... ..

Now, what js the finding of this
hon, Committee? 1 will read out the
relevant portion of the findings of the
Committee. It is on page 36.

“The Committee were not convin-
ced by the written statements and
oral !ﬁridence given before the Com-
mittee by Shri Arun Pathak, Home
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Commissioner of Bihar, Shri A, K,
Pande, Senior Superintendent of Po-

lice, Patna, Shri Shiva Das Pandey,
Jamadar and Shri Abdul Sattar,

Constable on duty. The Committee
were of the opinion that taking into
view the totally of the circumstan-
ces of the case, Shri Kunwar Ram,
M. P. had been ill-treated and abus-
ed in filthy lanjuage py Shri Abdul
Sattar, Constable on duty under the
Supervision of Shri Shiva Das Pan-
dey, Jamadar.”

Now, this main offender says like
this-

“Sir, while unconditionally accept-
ing the finding of this hen. Commit-
tee, I express my unqualified regret
fo the Committee and also to Shri
Kunwar Ram, Member of I'arlia-
ment, if by my behaviour he has
felt insulted in any way. I request
that I may kindlv be granted par-
don
(Interruptions)

This is so far as the pardon part is
concerned. . .. (Interruptions).

MR. DEPUTY-SPEAKER: He is
Chairman of the Privileges Committee.
It is only he who can defend it. Hcw
can you defend it?

SHRI HARINATHA MISRA: Now,
I come to the next issue why the Chief
Minjster was nnt asked to appear be-
fore the Privileges Committee.

With your permission, I would like
to refer to the statement of Shri Kun-
war Ram made on 5th December, 1980
on the floor of this august House. In
connection with the Chief Minister,
he said:

BH @ #77 f& 57 7 wey WY
7T BT IO ¥ IT FT TEE
afseey & 777 © i mEErq
ST TW AT AT el T 0Ty
o, F gETT g W e g7 M
T 10 FVR F1 AT I3 AT
2w F qg ger fwm  er-uE-aET &
STEaT g7 FTT, g9 A 2% & FEr
T‘aama‘m frfrex &7 wod
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=Y ghwy fow)
0 &7 ar o7 Pat Y anfee @t
A §F4 § o7 & ST 3 ma
B of A3 ¥ET WA g7 FwAT T,
Tl d 30T @1 T HIT T I
B TET g s EE I Y= ae

WAl @ T €T | TET §E B OO% W71
37 g% & ety PEar s rEr Ay

ST @R 47, Tg T4 & dF
I ¥5T 3% qiieam= % #1908
NIET FE1 g, @ IRM fEE T
gleerfae s s @@ a7 #ie 59
TH SIS §T | TH AYE F TASI
TITER 3T (T Il ofew & gl

TOAT 9F YT | T gEIT ®T9 F3owdl

[ would reguest you to consider
coolly whether the Chief Minister
comes into the picture and on what
basis he should have been sumn.oned
by the Privileges Committea to ap-
pear before it... (Interruptions).

&

DR, SUBRAMANIAM SWAMY:
Could you tell us whether this was a
unanimous decision of the Committee

not to call the Chief Minister....
(Interruptions)
5 & AT UK (TAT) : ITW O

I aEg A W ar fewy o =Y e
g swr e fafaes =% o 2°
99 &7 @71 Tamr ?

(Interruptions)

DR. SUBRAMANIAM SWAMY:
Was it a unanimous decision of the
Committer not to call the Chief
Minster? (Interruptions).

SHRI HARINATHA MISRA: Yes,
as I told you...(Interruptions).

Now, I come to the evidence of Shri
Kanwar Ram before the Committee....
(Interruptions) I would request the
hon, Members to be kind enough to
give me a patient hearing.

Kindly see pages 50-51 of the report.

™Il WETAT ¢ AiH §NT W AW A
st = faar @7, @7 99 & afafaw
Waw & T2 @ g o aE
g w ar T ?
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. . SY., UF. 91, 3T 7. 09
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%
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- -
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T § T Y, ST F AW U &

AN HON, MEMBER: What is the
point he wants tg derive at.

MR. DEPUTY-SPEAKER: He is re-
plying to the point why the Chief
Minicter was not called,

st giemw fer - . T
§& W Y9 @9 & (@0 TAT FAT uTI
IR FWfF FmIETFEE g, N
FT w9 T0! ¥ @ (e v ar §w=
mm,Mmmm.m
% H #f I T @1 3¢ PEael
@l & AW 8T Wl ¥ SEw
ga- ot TEMY g3 TWwm feq @
H1g gaedT AT 90 fo 3@ @is
ST ¥H| I 9] IFA HIT PE Siw
s’,mf‘fmﬁra’?i’—w FiT e 0
F15 9| 26 T THAE g1 TAT
FT‘TT?&'E F_l_:_T Whﬂ’mtm“ﬁ?‘
oy o7 ITW SETET TET WA A AT
Faar. "

The matter was further discussed
during the sitting of the Committee..

MR. DEPUTY-SPEAKER: Every-
body has got a copy of the report.
Take some points from that and then

reply.

SHRI HARINATHA MISRA: 1
have to reply to so many important
points that have been raised.

MR. DEFUTY-SPEAKER: You can
reply to a1l the queries that have
been raised even without referring to

the report and reading therefrom.
You are cavable of doing that. ....
(Interruptions).

SHRI MOOI. CHAND DAGA: He
shou)g follow as to what is the sense
of the House and then review the
whole question..... (Interruptions).

MR, DEPUTY-SPEAKER: The
sense of the House is that you know
every thing and you can make a speech
without reading from the report.
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SHRI HARINATHA MISRA: 1

want to read out important extracts
froun the report, which will :nake the
position clear,

MR. DEPUTY-SPEAKER: If every-
things is read verbatim 1{he House
becomes impatient. That iswhy Iam

trying to help you. You know eyery-
thir g.

SHRI HARINATHA MISRA: | §
have to place the facts ag briefly as
possible before the House,

Ty is what Shri  liam Jethmalani
asked Shri Kanwar Ram:

“You heard just now. In your
stutement before the Parliament,
yn had not mentioned specifically
ttis incident with the Chief Minis-

tev. Have you any explanation to
offer,”

st AR T s 06T aege
¥1 f958 &% FE5U5T 3Ew @) Swer

—) -,
T R Fﬁ?a‘:aa oM g 9l .

W o e ¥Us s1% fePr-
8®I & Ty qTew onlT Y 3’“?

5} &, aX TW: Teewld 98 &)
IS TPEE TH B um A Tt
q=-tT FI gFw vy famr g

st §Y. Q. THTO : Ig Iw §,
¥ qreesTe 399 a¥9 g |

siteell S S U Toew I8
fa sTet v oTar sy smad g
T do=_al 51 AT W W & |

Shri Ram Jethmalari—IFHe
have pade it in jest.”

might

No, Sir. we may stop for a moment
and analyse the situation.,

W!'ien the message reached the
Chief Minister that Shri Kanwar Ram
had been on Dharna, he sent two of
his PAs to bring him. But somehow
Shri Kunwar Ram could not go there.
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[Smt Sheela Kaul]

Apparently he sent one of the Minis-
ters of State to “ring Shri Kunwar
Ran; to his residence. The Minister
of State came: persuaded Shri Kun-
war tam to board his car and both
of them drove him to the Chief Minis-
ter's residence,

DR. SUBRAMANIAM SWAMY:
Now, Sir, he is speaking in defence
of thi: Chief Minister. This cannot he
permissible, Sir. The only issue be
can shy ‘was why the Chief Minister
could not be called? But now he is
defer ding the Chief Minister; I can
read but some evidence to show what
Shri G. L. Dogra has said about the
same how he should behave with an
MP. Dther members were asking him
that 11e Chief Minister may be called.

MR. DEPUTY-SPEAKER: You con-
clude now.

SHRI HARINATHA MISRA: When
he goes there, the Chief Minister
comes and requests Shri Kunwar Ram
to give in writing what he had to say
to one of his PAs and then he went
upstairs.

Now, 1 have tiried {o analyse what
the Committee has said and probably
with no exception all the Member
had taken part,

In my humble opinion, apoarently
some objection can be taken to:

(Interruptions)

“grv daE® g, FW ag FI A
L

SHRI HARINATHA MISRA; Now,
Sir, I may be allowed to ask* are the
MPs socia] beings or are they func-
tioning outside the society? If 1 for
one choose in joke or in jest, fo des-
cribe some one of friends as a fool and
say as to why he went to the police
straight, is it a crime? Obviously if
the Chief Minister could be roped i
me 6n this basis, then probably none
of us will escape the net of the Com-

mittee.

AN HON. MEMBER: Then what is
the object of the Committee?
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- SHR] HARINATHA MISRA: I am
coming to that.

Sir, taking a literal and realistic
view, having been the Chairman of
the Committee of privileges I know
that only when someone js (bstructed
or humiliated in the performance of
his Parliamentary duties, he or she
can be accused of breach of privilege.

There is another kind of case algo
which can be taken and suitable
punishment awarded :

“Both Houses will punish not
only contempts arising out of facts
of which the ordinary courts will
take cognizance, but those pf which
they cannot, such as contemptuous
insults, gross calumny or foul epi-
thets by worg of mouth not within
the category of actionable slander
or threat of bodily injury.” (P 153:
May's Parliamentary Practice)

And on this very basis, although
Shri Kunwar had not gone to the
Secretariat, in the course of his per-
formance of parliamentary guties: 'we
have examined this whole issue
threadbare. I finq that various .speak-
ers had time and again referred to the
findings of the Committee; and on
that point, there is no objection from
any quarter whatsoever.

Coming to the quantum of punish-
ment, it has been suggesteq by Dr.’
Swami that the matter may be referr-
ed back to the same Committee. The
Committee has considered it as se-
riously anq meticulously as possible.
If the Committee is somehow accused
of becoming lenient tp guilty persons,
then the House as the Supreme body
may itself take decisions. It has just
now been suggested 1o me by one of
my hon, colleagues, Shri Somnath
Chatterjee—it is this: I read out:

“If it is a question of punishment
" (Interruptions)
No: that is his suggestion.

“.....why should it be sent back
to the Committee?”
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Yes; it is a weighty suggestion. If ihe
Comm! ltee is finding that the House is
in entire disagreement, if it thinks
that knowingly the Committee has
been lenient towardg guilty persons,
then the House has the necessary
authority to punish the guilty persons
as it likes.

Now I come {p the last point,

PROF. MADHU DANDAVATE. Ex-
cuse me. If any hon. Member of the
Privileges Committee has sent to you
a small note in the course of the Com-
mittee proceedings, I don't think that
that should be quoted here. (Interrup-
tions)

MR. DEPUTY SPEAKER: Just
now?

SHRI SOMNATH CHATTERJEE: 1
had just sent him a private note. (In-
terruptions)

SHRI HARINATHA MISRA: That
is true.

DR, SUBRAMANIAM SWAMY . 'It
should be taken off the record. (In-
terruptions)

PROF. MADHU DANDAVATE: 1If
the original comment was bad, I think
this ig worse.

MR, DEPUTY SPEAKER: A note
sent by 3 Member of the Privilege
Committee to the Chairman. That is
all. Privately. It is between them.

PROF. MADHU DANDAVATE:
This is nationalizing the private seec-
tor. This is not permissible.

SHRI HARINATHA MISRA: As
you like; if I committed a folly in
mentioning the name of my esteemed
friend and colleague on the Committee
of Privileges, then you may expunge
it, if you like.

Anyway, I am coming to the Jast
point.

MR. DEPUTY SPEAKER: I need
not expunge if
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SHRI HARINATHA MISRA. It is
well known that according to out
Constitution. . .. (Interruptions) 1 am
cominig to the last point.

‘MR. DEPUTY SPEAKER: We all
expect that to be the last point.

SHRI HARINATHA MISRA: As
is known tp the hon, Members, fthe
privileges of this House  thig august
body, are the same as the privileges of
the House of Commons; and the privi.
leges of the individual Members of
this House are the same ag the privi-
leges of the Members of the House of
Commons.

DR. SUBRAMANIAM
That is not correct.

SHRI HARINATHA MISRA: It is
cent percent correct

15.59 hrs.
[MR. SPEAKER in the Chair]

DR, SUBRAMANIAM SWAMY:. 1In
the Constitutional amendment, it has
been removed; and during the Emer-
gency, of all times.

SHRI HARINATHA MISRA: It is
the correct position for aught I know
that the House of Commons had ap-
pointeg a Select Committee in the
year 1967 for reviewing the working
of its Committee of Privileges. For full
eleven years this committee sat over
the matter and deliberated. And its
conclusion in 1978 with which the
House agreed was that the penal ju-
risdiction of the House shoulyj be ex-
ercised exceedingly sparingly, If my
infofmation be correct ever since this

SWAMY:

decision, never has the House of
Commons exerciseqd its penal juris-
diction,
16 hrs.

I am not sure, but I am told.
(Interruptions) The greatness of a
person or of an institution lies in the
largeness of heart and magnanimity.
(Interruptions) It is undeniable, then
thig dugust House, sole represeniative
of the citizens of our vast country slso
represents the hopes and aspirafions
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of our people. The writ of this House
runs throughout the length and
breadth of the country. It hag been
the tradition of the Committee of Pri-
vileges that, whenever a contemner—
and, for the matter of that the con-
temners—expresseq their unqualified
regrets or offered their unconditional
apology, the same ig invariably ac-
cepted. And the House, on its part in
its magnanimity, large-heartedness and
the majestv of spirit agrees with the
recommendations of the Committee of
Privileges.

As I tolg you, the apologies offered
by the contemners are unconditional
and the Committee thought it proper
that the matter should end there. I
would request the hon. member Shri
Paswan and others, for whom I have
great respect ang admiration to act
upto the tradition which has been
there in existence since long and let
the matter rest where it is.

SEVERAL HON, MEMBERS: No.

DR. SUBRAMANIAM SWAMY. Let
him take the Report back.

SHRI SOMNATH CHATTERJEE:
As g member of the Committee, I
have the great privilege of being in
the Committee of Privileges for over
seven years; and we know we func-
tioneq as a Committee of the House
and ‘we are very happy and proud—
I am personally also—that we have al-
wave ~~=~Ancted the nroceedings in the
Committee of Privileges completely on
a non-partisan basis.

So far ag the present matter is con-
cerned, the House ang all the hon.
members whp have participated in it,
nobody has been pleaseg to question
the findings; the findingg are not be-
ing questioned. Therefore, to that ex-
tent, the Commiliee's Report has been
upheld. 'T'he guestion is now what is
the punisnment which should be giv-
en, In view of the past experience
and the t-adition of the Committee of
Privileges where unconditional apolo-
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gieg are given relying on precedents,
'‘we thought we woulg accept that and
it was accepted. If the House in its
combined wisdom-—and we are: only
part of the House: represented in the
Committee aga Committee of the
House—as a whole feel that we mem-
bers of the Committee of Privileges.
should have considereq other punish-
ment, the House is at liberty to consi-
der that. My only submission is that,
if it is again sent back to the Com-
mittee, because there is no question
of giving a different finding on the
guilt because that finding is accepted
by the House, there is no question of
again deliberating on the facts; facts
have peen arrived at and accepied by
the House. It ig a question on the
facts as found what should be the
punishment.

MR. SPEAKER: Quantum  of

punishment.

SHRI SOMNATH CHATTERJEE:
What should be the quantum of pu-
nishment? Therefore, ry respectful
submission is that if this Auzust House
is of the vicw that other punishment
shoulq be given, let the House decide
about it. Let it not be sent tn  the
Commiftee because the Commiltee has
got nothing more to do.- Therefore, I
request,—I am not suggesting—that
some other punishment be given—I1
stick to the recommendations which
have been given by the Committee,
namely, the matter may be dropped
because of the unconditional apology
'which pas been given, But if the .
House in i's wisdom feels that some
other punishment be given, the House
is at liberty. Let us mnot have the
agony of going through our own pro-
sezdings where things have bean
finalised there so far ag we are con-
cerned.

PROF. N. G. RANGA (Guntur):
Why should the Xouse be pul to any
azony? We accept the report of the
Committee.

MR. SPEAKER: Yes, Mr, Minister?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS



657 Comm_ of Priv.

ANpD DEPARTMENT OF PARLIA-
MENTARY AFFAIRs (SHRI P.
VENKATASUBBAIAH): Mr. Speaker,
Sir, the privileges of the Members are
supreme, whether it is outside t{he
House or inside the House, Whenever
the privileges of Members are affected,
it i our duty to protect
the privileges of hon. Members. Hon.
Members have very righly pointej outl
that there is ng party or any affilia-
tion that can get connected with that.
But, the convention as mentioned by
Shakdher has been, I am quoting from
Shakdher's book , wherein he has
stated,

“ ...wherein regret is expressed
or clarification is given by the alleg-
eq offender, the Committee may not
give a finding whether or not 3
breach of privilege has been com-
mitted; and recommend that no

~further action be taken by the
House in the matter. In such case$
the recommendation s invariably
accepteq by the House.”

This ig the recommendation made
by Kaul and Shakdher.

SHRI SATISH AGARWAL: No
finding is given? (Interruptions)

SHRI P. VENKATASUBBAIAH:We
have noteg the feelings of the House,
and as the Chairman hag alse put up
the case, there has been no difference
of opinion ang unanimously the Com-

mili:z's iccommendations have been .

accepteq by the House and there hag
been no diTerence of opinion with re-
gard to tho finding of the Commiltee,

MR. SPEAKER. There is not.

SHRI P. VENKATASUBBATAH:
But in all humility I may submit to
You, the Government on its part, will
not come in'the way of whatever the
House expressag in this matter, But 1
want tp reemphasise the fact that
there has beon 5 convention in  thig
regard ang when this matter is being
decideg upon, this aspect of the mat-
fer also may be borne in mind.
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SHRI RAJESH PILOT (Bharatpur):
Mr. Speaker, I have a point. I have
just heard half of the speech of the
Chairman of the Privileges Com-
mittee, I also agree with his senior
colleague, Shri Somnath Chatterjee.
But I gisagree with him when he says
that we shoulg leave it to the House
about the quantum of punishment. I
‘ail to understand how such very se-
nior anq very experienced Members,
when they were on the Committee,
why could they not discharge their
duty properly instead of leaving it to
the House? (Interruptions)

MR. SPEAKER. No. that is not. ...
(Interruptions)

SHRI RAJESH PILOT. It is not
correct They are senior people. Of
course, the House is supreme. But
they are leaving the baby in the court
of the House.

MR. SPEAKER: Look here, Order,
order, please. What I fing is that
there i no discrepancy or disagree-
ment with the findings of the Com-
mittee. The question is only about
the guanfum of punishment, whatever
it is Ang in that case, whatever the
House feels I think we can again ask
them

PROF. N G. RANGA. May I make
a point? Why should we ask them, I
do not know. They have already con-
sidered. Unconditional apologies have
been placeq before them repeatedly
and they have been repeated to us.

MR. SPEAKER: Rangaji there is
no disa’reement with them on the
findings. It is only the question of
punishment That is what I find from
all the sectione of the House That is
what I am seeking. That is what I
am feeling.

PROF. MADHU DANDAVATE: 1
would suggest that if the guantum of
punishment is left to them, I think,
in a cool manner, they themselves can
app.y their mind and come forwarc

with a proposal. That is far better.
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DR. SUBRAMANIAM SWAMY: This
is precisely the amendment I have
moved. I would like to say for the
sake of record that unlike thLe case
Mr. Venkatasubbaiah just mentioned,
this is a report where a conclusion has
been reached that something wrong
has been done, whereas in the earlier
one which he referred, there was no
conclusion reached and the witnesses
on their own or the people, who were
called before the Committee, ¢n their
own, offered an apology. Here, 1
would say that after a great deal ot
grilling, the facts were arrived at and
the Committee expressed an opinion.
Sir, it has never been the tradition. to
my knowledge, that the recommendi-
tions of the Privileges Committee have
either been modified or expanded 1D
ihis House. Therefore, we must main-
tain that tradition rather than award-
ing the punishment spontaneously,
which would mean that everypbody will
have his own ideas as to how it is io
be done. So, we would first support
the conclusiong of the Committee and
then say, please award the punish-
ment which they have not uwarded.

MR. SPEAKER: We have full faith
in the capability and intelligence cf
the Committee.

SHRI INDRAJIT GUPTA: The
hon. Chairman 6f The Commiltece has
spoken here at length. And what I
have understood in long or in short
is this. He as the Chairman of the
Committiee, feels and perhaps, the en-
tire Committee feels that what they
have done, to the extent they have
gone, they are satisfied. They think
that they have done the correct thing.
If the House decides to send this
matter back to the Committee to re-
consider the question of quaatum of
punishment, then it should be madc
clear to the Committee that it is a sort
of terms of reference from this liouse
to them. And they should not again
stick te their old stand. They are ex-

pected to reconsider the matter in a

positive way.
MR. SPEAKER: That is what I feel.
SHRI SOMNATH CHATTLRJLE: I
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want to clarify one thing, otherwise,
there will be unnecessary .nisundér-
standing. The higher officers are not
party to the act of breach of privi-
lege. They were nowhere there. Ulti-
mately they cannot be punished be-
cause they are not guilty of »reach of
privilege. Our criticism of the offi-
cers’ conduct was that the enquiry
performed by them was perfunctory.
They did not hold the enquiry pro-
perly. But you cannot hold them
guilty of breach of privilege in respect
of the accident. Only the two con-
stables can ultimately be neld guilty
for breach of privilege and ullimately
they may be sent to prison or may
be reprimanded here. All the other
high officers will go scotfree. T wanted
to avoid that but I cannot help it now.

DR. SUBRAMANIAM SWAMY: You
use your legal brain to find a wsy to
give them punishment,

SHRI SOMNATH CHATTERJEE:

"Do you want me to use my Jegal

brain to punish a person who is not
involved at all? This is funny.

DR. SUBRAMANIAM SWAMY: For
example, they could recommend that
the officers be brought before ihe
House and reprimanded here. This is
well within their powers, I am suor-
prised that Mr. Somnath (Chatterjee
should find that their powars are
limited.

PROF. N. G. RANGA: Do you think
that these officers are so big that they
should be brought here and ;iivea the .
status of coming before the House?
That kind of punishment is awarded
only in extreme cases. I do not think
these officers deserve that kind of
treatment at the hands of this House.
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MR. SPEAKER: Now let me find
out what is the consensus of the

House.

SHRI K. MAYATHEVAR (Dindigal):
My party's view has not been given
at all,

MR. SPEAKER: It is not a party
matter. This is a party-less view non-
party view.

SHRI P. VENKATASUBBAIAH: 1
would make an appeal to the hon.
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Mpmbers that the recomme=ndations
of the Committee be accepted...... e
(Interruptions) . ..

MR. SPEAKER: Now let me find
out the consensus.

SHRI K. MAYATHEVAR: The Pri-
vileges Commiftee hag not awarded
any punishmen{ {o the delinquent offi-
cials. It is the foremost and funda-
mental duty of this House to decide
the punishment. In 1978, When ] was
a member, in so far as Shrimati Indira
Gandhi is concerned, even though the
Committee did not make any recom-
mendation, in spite of that, the House
took a decision to imprison her.
Therefore. it is the duty and right of
the House to decide the quantum of
punishment to be given.

MR. SPEAKER: I will now put to
vote the motion moved by Shri Ram
Vilas Paswan. The question is:

““That this House do consider the
Second Report, of the Committee of
Privileges presented to the House
on the 21st April, 1982.”

Those in favour may say ‘Aye'.

SOME HON. MEMBERS: ‘Aye’.

MR. SPEAKER: Those against it
may say ‘No'.

SOME HON, MEMBERS: No,

PROF. MADHU DANDAVATE: It is

the motion for consideration; it is not
about the quantum of punishment.

MR. SPEAKER: The ‘Ayes’ have it;
no doubt about it. If you want a
division, T will call it. The question
I

“That this House do consider the
Second Report of the Committee of
Privileges presented to the IZouse on
the 21st April, 1982.”

The motion was adopted.
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DR. SUBRAMANIAM SWAMY. K Un-
fortunately, I do not have a copy of
my amendment .. I have got it. I
beg to move:

“That the Report be referred back
to the Privileges Commitiee for re-
consideration of the evidence."

1 can add “That the Report be referred
back to the Privileges Committee for
a view of the quantum of punishment.”
(Intcrruptions)., May 1 read it again?

MR. SPEAKER: 1 think you have
read it.
DR. SUBRAI. NIAM SWAMY : I

do not want it to be very brief also.
I beg to move:

“After consideration of the Re-
port of the Coemmittee, the House
accepts the findings of the Commit-
tee, but refers back o the Commit-
tee the Report for a review of the

quantum of punishment to be
awaided.”
MR. SPEAKER: 1 shall now put

the amendment moved by Shri Pas-
wan to the vote of the House.

The guestion is:
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“After considering the report of
the Committee, the House decides
that Sarvashri Arun Pathak, the
then Home Commissioner, A. K.
Pandey, Senior Supereintendent of
Police, Shiva Das Pandey, Jamadar
and Abdul Sattar, Constable, who
are responsible for the cantempt of
the House, may be summoned
before the IHHouse and admonished”.
Those in favour may say ‘Aye’.

SEVERAL. HON. MEMBERS: Aye.

MR, SPEAKER: Those against may
say ‘No’.

SOME HON MEMBERS: No.
(Interruptions)

MR. SPEAKER: Then I shall have
to call for a division.

(Interruptions)

DR. SUBRAMANIAM SWAMY: If
my amendment is accepted, then he
withdraws his amendment,

{Interruptions)

SHRI RAM VILAS PASWAN: If
Dr. Swamy's amendment is zccepted,
then I withdraw my amendment,

MR. SPEAKER: I do not know what
will happen. 1 can't give any guar-
antee for this,

SHRI P. VENKATASUBBAIAH :
There is no objection to a2ccept Dr.
Swamy's amendment.

MR. SPEAXTR: Of course, then it -
is all right. Then you withdraw,

SHRI SATYASADHAN ('HAKRA-
BORTY: Sir, I am on a point of order.
Mr. Paswan has moved his amend-
ment. You have invited the opinion
of the House and the House has given
its opinion by a voice vote. You
hav, tp determine what is the opinion.

MR. SPEAKER: No. I was ca.ling
for a division.

SHRI SATYASADHAN (HAKRA-
BORTY: You have to act according to
rule,
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MR. SPEAKER: According to the
rule 1 was calling for a division.

(Interruptions)

PROF. MADHU DANDAVATE :
Then you can put that amendment
drst.

MR. SPEAKER: No, no, He 15 realdy
to withdraw and they have ucrepted
if.

SHRI SATYASADHAN CHAKRA-

BORTY: At this stage, he cannot do
so because......

MR. SPEAKER: I will ask the
House  whether Mr Ram  Vilas
Paswan’s. ... '

(Interruptions)

MR. SPEAKER: No. no.

SHRI SATYASADHAN _HAKRA-
BORTY: Sir, you have to do it avcord-
ing to rules.

(Interruptions)

MR. SPEAKER: Why are you lry-
ing to unnecessarily create trouble for
me? There is np question, You are
accepting the, ...

(Interruptions)

SHRI SATYASADHAN (HAKRA-
BORTY: It should be according to
rules,

MR. SPEAKER: That is what we are
doing.

(Imterruptions)

SHRI SATISH AGARWAL (Jaipur):
Mr. Speaker. vou did not declare the
Tesuit,

MR. SPEAKER: No. 1 will take it
again,

Tne question is:

“After considering the report of
the Committee, the House decides
that Sarvashri Arun Pathak, then
tiome Cammissioner, A. K. Pandey,
Senior Superintendent of Police,
Shiva Das Pandey, Jamadar and
Abdul Sattar, Constable, ‘vho are
‘responsible for the contempt of the

House, may be summoned before
the House and admonished.'

The motion wag negatived.

MR. SPEAKER: Now, I shall take
up Prof. Ajit Kumar Mehta's amend-
meat. Do you like to withdraw?

PROF. AJIT KUMAR MEHTA: Yes.

[ seek leave of the House to withdraw
my amendment,

MR. SPEAKER: Is it the pleasure
of the House that the amendment
moved by Prof. Ajit Kumar Mehta
be withdrawn?

The amendment was by leave, with-
drawn

MR, SPEAKER: Now, I shal put the
amendment of Dr Subramaniam
Swamy that the report be (eferred
back to the Privileges Committee for
reconsideration of the quantum of
punishment and approval of all the
other findings.

SHRI * P. VENKATASUBBAIAH :
They have accepted the recommenda-
tion of the Committee.

(Interruptions)

MR. SPEAKER: Yes, they have ac-
cepled the recommendations of the
Committee. They fully agree with
them except that the quantuin of
punishment be reconsidered.

SHRI SONTOSH MOHAN DEV
(Silchar): After accepting the find-
ings.

MR. SPEAKER: Findings are all
right.

MR. SPEAKER: The question is:

“After consideration of the report
of the Committee the House accepts
the findings of the Committee, but
refers back to the Committee the
report “for a review of the quantum
of punishment to be awarded.”

The motion was adopted,



